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NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA
C.P(IB) NO. 363/KB/2017

Present: Hon'ble Member (J) Shri Vijai Pratap Singh
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ORDER
Ld. Counsel for the petitioner is present.

Petitioner has filed this petition under section 7 of IBC 2016. In
view of the order passed by the NCLAT in the case of Innovative
Industries Ltd., notice is necessary to be served on the Corporate
Debtor. Therefore, petitioner is directed to serve the notice by hand
as well as through Speed Post and E-mail on the Corporate Debtor
within 7 days from today and file an affidavit of service by 21/07/2017.
In addition to this Registrar is directed to send the notice to the

Corporate Debtor through E-mail.




List the matter on 21/07/2017 for arguments.

| AJ-
(Vijai Pratap Singh)
Member (J)



